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ot . CENTRAL ADMINISTRATIVE TRIBUNAL
jo—o ) ' ~ Principal Bengch
s % . b¢ ) V ’ i :TUN'“
( New Delhi, dated this”the - £ . 1999

g e . ble:nnfﬂs Rﬁﬁadige,hyice Chairman (A)..
Member (J)

o r S

Yam Bahadur. o e
S/o Shri Bhim Bahadur.A
‘R/o H. No. -19/311, Trilok Puri,
Delhi—110091. CEL

3. Rajesh Pandey, L
; - A . ..7  8/o Dina Nath Pandey.jw

I T R f332 “shiv Mandir, L

S S, 'u-“wﬁaz'oaya Bastl contlnuous.a!.f :
R Block Delhi. S .

~———
—-—-y n

L S T Ram Par tap Slngh L jﬂn ”,-‘ O
‘ ' : B S/o Satya Dev Singh," : ~

D-149, Okhla Ind. Estate.

New Delhi. ' '

5..S8.N. Shukla, .

: $/o Lakhan Sukla, -
1 - F--87, Punjabi Bagh,

Bzl jeet Nagar, New Delhi.

6. Kave Deem, o
$/0 Medar Singh,
H.No. 26, Papankul,
Sector-1, Delhi-45.

e B 7. Mahprali, ,
3 ) ' . $/o Shri Mohammed Ali
6-57, New Seemapuri,

¢+ Shahdara, Delhi.

8. Sudhir Kumar,'
"S/o Shri Ram. Swarup Rai
~N. 11, B-70, Puran Chandruual
water Work, Civil Lines,
Delhi-54.

= . 9. Ram Avtar, i v

' S/o Shri Parmeshwar.‘

Puran Chantr, ‘ :
H. No 15/4 Civ11 Lines, Delhi.

" 10. Duli Chand, S
. S/o Shri Mata Dln. S

- - R. F-31, Majamka Tila,
s Delhi-=14, + - .o T oy L
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o L 11. Akhileshwar Prashad,
R $/0 Shri Chandrna Prashad,
{ Purani Chundrawal,
H. No. N-71, B/S, Civil Lines, -
Delhl 54. : B
I . tz. Hans RaJ, oE T
T e T =S/ oSBhry~Shyam Lalssss o
STy ~J. 2k, Majmika-Tila, — .
o g Delhl S4v . L
oy DL R ISerﬁaaﬁﬁumarvaﬁn e
q - . -&/oShri Puran Mal, -

o . oo Az215/6, Sonia Vihar.;~'1
TR g Deliasen -

»,-7“. '-.4

164. Kailasn Narain.
. S/o Shri Nathi Singh,
H. No. 1508, Gali No.10,
Tri Nagar, Delhi-35.

15. - Ram Dass ' - ) ... Applicants

Versus

1. Unlon of Indla through
its Secretary, ' ] , ,

. Ministry of Home'ﬂffa1rs.- . e D
~w..— -Dept. of Internal-Security, . Tos . ' '
-'North Block, New Delhi. o

2. Director General,
Home Guards & Civil Defence, Delhi.
Nishkam Sewa Bhawan,
- - _Raja Garden, New Delhi. . . B

T -
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3. Commandant General,
. Delhi Home Guard,
: , Nishkam Sewa Bhawan,
" Rajs Garden, New Delhi.

4, Chief Secretary, :
Natiopnal Capital Territory of Delhi

i v ~ 5, Shyam Nath Marg,
‘ ! Delhi'
i - - 5! Lt. Governor, Delhi .
1 a ., Raj Niwas Marg, ‘
' New Delhi. -

6. Commissioner of Police,
M.S.0. Building,
Police Headquarters, . :
‘I.7.0., New Delhi. " ... Respondents ' |

(2) QA No. 2713 of 1997

Jai Bnagwan & 10 Others ... Applicants
Versus ' 7
Union of India & others =~ . ' .. Respondents
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(3) 0.A. No, 2772 of 1997 -

pawan Kumar & 3 Others -~ ... Applicants

,gfuﬁioﬁ'éf'fhdia'#noigé;$i ;?“ | iRespondents A
‘ (5) Q.A. No. 2568 of 1991 . |
Nirpai Lal & 7 others ,  - ... Applicants )
. Vershs. o N
*.?'Union of India & Others -”t | ... Respondents |
(6) Q.A. No, 2245 of 1997 | o _
= ~ : o : N TR
et :Sh1v Nandan &.8 nxhers,‘“_Ai‘ - ... Applicants. . . . ;i;t
© Versus o ' ‘ 3?
Union of India & Others ves Respondents é
(7) 0.A. No. 16442 ©of 1998 . ;
Bhashita Singh & 89 others - .;: Aoplicants 5
Versus %
0.G., Home Guards, Delhi & Others ... Respéndents §
(8) 0.A. No: 1337 of 1998 . ‘ 5
Jawahsrlal &IOrs. B ... Applicants . %
| | ~ Versus |
D.G. Home Guafds, Delhi & Ors. coe Respondehts
(9) Q.A. No, 1328 of 1998
' Kamla & 130 others ,' ...-Applicants
versus o |
',D.G.,'ﬂoﬁe_GUards,,DelhiL& Others ... Respondents
| ({0)'0.A.No} 1229 of 1998 . -
) | . oAt Lt | ?
e s
' |
|
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Applicants

parmod Kumar & 7 Others e

versus

D.G., Home‘Guards, Delhi & Others ... Respondents

By Advocates., Shri Rishi Kesh for eppncan‘ts
S *Shri““ ﬁ}m der Pandita for«»resaondent.s

B - - _-- ....: . T A

w oL

i-noN 'Bl.g n RLS.

Y all ‘these cases inwlve common quastions
of law and fact, they are being diq:osed of by this

'common order_. i

2.‘ | mplicants, who balonged to Home Guards

nganisation E ugn the orders teminating their services

b - —

and saek ‘ragul;arisation. ) They al =0 seek sal?ry as
pér scale of pay applicable to Govt., employess together

~with arrearss

—

Je e have.he=rd applicants' counsegl Shri Rishi

Kesh and respondents! counsal Shri Rajinder pandita,

4. shri Pandita has invited our‘.attmtion to the

order of‘ this very bmch dated S04, 99 in 0A Noo77Y B

shn Samay singh & Orse Vse Gowvte of NCT of Dalhi & ors.,
merein it has been noted that the question whether the
persons belong to I-bme GUardstgnrg:gé;:a;jé%nthe Tribunal
" against their disengagsnent » was examined by the

Tribunal in OA No.2R3/%8 Days Nidhi Vse Govt, of NCT of
Delhi, and the Bench in its order dated 18.12.% relying
upon v_ario'u's earlier judiments had concl uded that Home Guards
oul d »n‘t‘:t claim resngagemnent or regul arisation after

theix; 1n1tial ‘three year périod of engagenent was over, end
_dlsmissed those OAs in limine, without even oonsidering it

necessary to issug notices to respondents. mainst that

order dated 18,12,98, OW 44-45/99 was dismissed by the Delhi
s
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- detail reasons as to why- Ro -;—alief‘ for regularisatlon
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Hgh Oaurt on 6.1.99%

S. " As the initidl- 3 yeer pericd of eppiacmtav

m;agsnent is adnittadly over, we find oursa_lves

R TR - L ST

mabla to grant the ~reliafs prayed for in ~thesp

6. " uring hearlnﬁ a@blica{'ta' wm'té—éI

3’1‘1 ‘Rishi Kesh.' had urged that thasg.o As should : i

be kept pending till the reference made to the
Full Bench in 0a Noe 1753/97 1,5, omar & Orso Vse

wI & wnnected cases was declded.

7.. There are a catena of judgments uhich give

can be given to Homs Guards after expliry of 18itial
3 year period of their engzgement. One such
judgment is dated 18,2, 99 in. 04 N0Ww1929/ %8

Mohinder Kumar Jain Use Ch1=F Secratary,Govts of NCT

of Dalhi, Even the ppex Court in Ramgshwar Dass
Shapna & Ors. Vs Sta‘e of Funjab & Ors (stp(C)
No.12465/90) hald thaf a person in the Home Guards
nganisation being enployed oh the basis of t emporary
n:aed from time to tims cannot ask for regula‘risation,

end theref‘ore such persons are not entitled to any

rgliaf’ f rom the o:urt's. In the light of Dalhi !High

Durt's order dated 6.1:99 in C MP No, 44-45/99(sup ra)

and the pex Oburt's decision in Rameshuar Dass Shanna'sé'*?

case (spra), ue are of the opinion that there is no
need to keep these cases pending to await the decision

in the Full Bench reference in I.S.bmarfs case(supra)e
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é. . Leamed applicants"wunsel shri Rishd
Kosh has also invted our asttantion to the Delhd
High Ourt order dated 15 1,98 in C ¥ No.5971/98
arising out of the in tarlo__cuto ry o:qer passed by
the Tribunal in OA ND,122%/98 Paéod Kwear Vso

ol recto r Genaral, Home 'Bi;ards. end ‘connectod €380,

in its order datéd 19,11, 98, the Dalhl ?ﬁgh mgrt

had reco rded the submissions wmade by respondents?
counseal shridhjinde'r pandite who is also respon dents?
counssl in the present cases, that the resgondents
had a policy in the matter end had di rect ed
réqunda'\ts to place the police in 0OA No;1229/98

and oonnected cases on the next date of hearing and

di sposed of CP accordinglye o s
9, . shri Rtshi Kesh has urged thgf respAon'dents

should be di rected t¥ produce 8 cmpy of that policey,

and then 0as should be kept pending for oon si deration

in the light of that policy.

10, On the other hand Shri Rajinder Pandita has

stated that the existing policy in regard to tbme

Guards is what is ocontained in thelr reply to the
OAs, namely that the Home Guards Organisation is o
purely \oiuntary Organisation and tbme Guards are
called up for duties as and when required, and in

fact as per Q:vt? policy tobme Guards‘ arg not to be
retained For'long periodse He has urged that Daya

Nidhi's case (syra) as well as nunerious other cases

filed by Home Guards have all been disgposed of on the
basis of that policye

11, In iguw of the facts , clircunstances and

judicial p ronouncements noticed above, end without

prejudice to the liberty availaole to applicents to
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represent to respondents i{n case there is any chanje in
po;icy, ve find ourssl wes unable to grant the relief
preyed for by epplicantgy

12. These 10 Ogs are dismissed. No mstge

13, Let a copy of this order be placed on each

of the aforementioned case reoo rds.

(MRS, LaKSHMI SumMINaTHAN ) 5o oot~

WEMBER(I) . . . vICE otarmmen (a),

/uy/

Piba S3ecs
M
Court Ojficer '
Central Administrative Tribunal
Friv ol Bonch, New O:ihi
Faridkot House,
Coparricus Murg,
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